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\, {a)whetherthe Union Govemmentpro- -

* pose to constitute a pension fund for non-
Govemment employees and .

(b) tl so, the norms set for the fund and
the authority designated to hold it?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF LABOUR (SHRI PABAN SINGH
GHATOWAR): (a) and (b). The Central
Board of Trustees, Employees’ Provident

- Fund have recommended constitution of a

* Pension fund and introduction of a Pension
Scheme forthe members of the Employees’
Provident Fund including those in the pri-
vate sector. The recommendations of the

" Board are presently under consideration of
the Government.

Industrialisation of Backward Areas of
Bihar

1391. SHRI RAM LAKHAN SINGH
YADAV: Will the PRIME MINISTER be
 pleased to state

(a) whether the industrialisation
programme of backward areas of Bihar is
not according to the target fixed for the
Seventh Five Year Plan;

(b) it so, the details of the industries set
upinthe backward areas of Bihar during the
 last three years; and - ’

(c)the details of the schemes proposed
for setting up of industries during the Eighth
FNe Year Plan"

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (c) Industrialisation of a

State is primarily the tesponsbluty of the .

§ State Government concemied. The Central
- Government supplement their efforts wher-

ever possbe. Detalis of industries set up In
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of fetters of intent (LOIs) and industrial
licenses (ILs) issued forthe backward areas

. of Bihar are given below:
Year Lol [/ — .-
1989 5 Nil
1990 1 1
1991 4 2

Underthe Growth Centre Scheme, Bihar
has been allotted 6 Growth Centres. This
scheme would be implemented during the
VIii plan period.

[English]
Encroachment of Land in Dwark A

1392. SHRI MADAN LAL KHURANA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a)w-hethe'rthe Dwarka Housinngject
of DDA has been criticised for large scale
encroachments, wrong allotment of flats

and incorrect planning of the entire project:

(b) if so, the details thereot and the

. action taken thereon )

..{c) the details of the land in Dwarka
undarancroachmem andthe steps taken to
get the same cleared; and

(d) the reasons for having allowed the
encroachment to take place?

THE MINISTER OF STATE IN THE.
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
There has been criticism of encroachment

. and lack of effective planning,

(c): and (d). The cnfomtation & givenin
tho stgtomem enclosed .



~

Dabi 25 ®

Matiala ‘ 37 s
Nawada ' . 04 09
Total | ‘ 203 19

- or 4248 acres '

. However, alloutelloﬂsambelnotalwn (SHRI M. ARUNACHALAM): (a) and (b)..
by DDA fo rémove these encroachments.  Theinformation isbeing collectedand willbe
The steps taken by them includelodgingthe  laid on the Table of the Sabha.’

FiRs with the police and in Some cases, ' »
prosecutions be continuing in the Courts of [ Transtation]

Mewnpoﬁlsi‘ Mtglsmms : -
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Gowmctlon of Fiats without Civic
SR mnmn S 1394. SHRIMATI BHAVNA
CHIKHALWA: -~
1393. SlﬂlMADANI.ALKI-URANA SO-RIDEVIBU)(SlNGH
mmmmumoev&omsm DR. 'RAMESH CHAND
bopbassdtosm I ’ TOMAR '
(a)whether DDA is planning tobuiltflats Willthe PRME MmISTERbe pleased

. nsuring avaitabilityof watersupply, 1o state:
sewage and electriclty resulting irito locking

up thié funds of the DDA and consequential (a)the details of the projects financedto

mdmmanas:omwm regis-  use computerin study and research work of
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